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O R D E R 

Per Rahul Chaudhary, Judicial Member: 

1.  By way of the present appeal the Revenue has challenged the 

order, dated 16/02/2024, passed by the National Faceless Appeal 

Centre (NFAC), Delhi [hereinafter referred to as ‘the CIT(A)’] for 

the Assessment Year 2012-13, whereby the Ld. CIT(A) had allowed 

the appeal of the Assessee against the Assessment Order, dated 

10/12/2019, passed under Section 147 read with 144 of the 

Income Tax Act, 1961 [hereinafter referred to as ‘the Act’].  
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2.  The Revenue has raised seven grounds of appeal, all directed 

against the order of the CIT(A) deleting the addition made by the 

Assessing Officer in respect of alleged bogus purchases of 

INR.62,70,000/- made from  the following three parties: 

 

(a) Vitrag Traders Pvt. Ltd : INR  4,70,000/- 

(b) Sairam Trading Pvt. Ltd : INR 50,00,000/-  

(c) Deep Enterprises   : INR   8,00,000/- 

  

3.  We have heard both the sides and perused the material on record. 

 

4.  The relevant facts in brief are that the Appellant is stated to be a 

company engaged in the business of dealing in textiles and general 

trading. Assessee filed return of income for the Assessment Year 

2012-2013 on 29/09/2012 declaring an income of INR.34,64,500/. 

The case of the Assessee was selected for scrutiny and vide 

Assessment Order, dated 25/03/2015, assessment was framed on 

the Assessee at assessed income of INR.1,77,85,447/- after making 

an addition of INR.1,15,67,797/- being the estimated gross profits 

computed at the rate of 1.25% after examining the alleged bogus 

purchases and sales accommodation entries provided by the 

Assessee.  

 

5.  Subsequently, reassessment proceedings were initiated against the 

Assessee on the basis of information received from the 

Investigation Wing that the Assessee was engaged in providing 

bogus purchase/sale accommodation entries. Vide Assessment 

Order dated, 10/12/2019, passed under Section 147 read with 144 

of the Act the abovesaid addition of INR.62,70,000/- was made in 

the hands of the Assessee.  
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6.  The above addition of INR.62,70,000/- was deleted by the CIT(A) 

vide order, dated 16/02/2024, holding that the transactions in 

respect of which addition under consideration has been made was 

considered by the Assessing Officer while framing the original 

assessment and therefore, the addition made by the Assessing 

Officer in the re-assessment proceedings in respect of the very 

same purchases which have already been considered while 

estimating the gross profits during the original proceedings could 

not be sustained. 

 

7.   During the appellate proceedings the Learned Departmental 

Representative could not controvert the factual findings returned by 

the CIT(A). We note that the CIT(A) has reproduced the relevant 

extract of the original assessment order and on perusal of the same 

we find that the Assessing Officer had examined the purchases and 

sales made by the Assessee. After taking note of the facts that the 

Assessee had failed to produce relevant information/details about 

the purchase/sale parties, the Assessing Officer had rejected the 

books of accounts of the Appellant and estimated the gross profits 

of the Assessee at the rate of 1.25% of aggregate sales [which 

were brought to tax in the hands of the Assessee]. Since the 

purchases (genuine as well as non-genuine) were taken into 

consideration by the Assessing Officer while estimating profits as 

aforesaid, the Assessing Officer was not justified in making addition 

of purchases amounting to INR.62,70,000/- again during the 

reassessment proceedings. 

 

8.  In view of the above, we do not find any infirmity in the order 

passed by the CIT(A) and therefore, all the grounds raised by the 
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Revenue are dismissed.   

 

9.  In result, the present appeal preferred by the Revenue is 

dismissed. 

 

  Order pronounced on 30.10.2024. 

 

  
  

                 
                   Sd/-                          Sd/- 

(Prashant Maharishi) 
 Accountant Member 

 
 

       (Rahul Chaudhary) 
       Judicial Member 

 

  

म ुंबई Mumbai; दिन ुंक Dated : 30.10.2024 
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